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15/3/93, HoneMr.Justice U»C.Srivr.stavatV«C,

Hon.^-x, K> Qbayvf. A.M.__________j____

Learned Counsel for the respondents

apoeared and stated that ho has eppoared

in similar matter and recuestecJ for

grant of time to file  Counter.' There

appears to be no justification for

allowing time to file  counteribcccusc

similar matter has already boon disposed

of by this Tribunal vide No. i$3/93 d t .12-3-93

in the case of Sanjeev. Sharms &Cs. Vs.U-I.C-&Cs

This case is also decided i a 1 terms of 

the above judgement. Judgement has bc-oft 

dictated in the open Court. !
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AvM. j V.C.


